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OPEN_COURT
IN THE HON'BLE GENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHRABAD
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ADDIT IUNAL BENCH AT ALLAHABAD
» * *
Allahabad ; Dated this 19th day of November, 1996
Ociginal Application No,1015 of 1994

pistrict : Bareilly

CORAM: —
Hon'ble Mr, S. Das Gupta, A,N,
Hon'ple wmr, T,L, Verma, J,M,

padam Sipggh son of shri Ram Lal
R/o 164-B, N,E.Rly, Colony,
lzzatﬁagar' bareilly.

(By Sri N,A, Khan, Advocate)

petitioner

] o ] L -
Versus

1. Union of India through the Chalrman,
Railway Board, Rail Bhawan,
RhRawarn New Delhi,

2% The General Manager, N,E, Railway,
Gorakhpur,

(BY Sri Aa VJL Srivastava, Advocatﬁ) !

JAespongents l

] L L] L -]

ORDER (O al) ﬁ
By Hon'ble Mr, S. L Gupt J |

This application has been filed under Section 19
of the Administrative Tribunals Act, 1995, seeking a |
direction to the respondeﬁts to finalise the disciplinary |
proceedings pending againgt the applicant within a
period of three months rrom the date of the order,

235 The gdmitted facts of the case are that the applicant

was served with two charges memcs dated 19-7-1993 and dated |
30- 11~1993, The proceedings 1in neither of the cases are
complete although a leng time has elapsed since the ;ﬁéigggiwerﬁ
served, ‘
3, The respondents have filed a short counter reply
indicating reasons for delay in finalizatien of the

oroceedings, We have seen the submissions therein, Wwe
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are not satisfied from the averments that the respondents
have shown any sense of urgency in finalising the proceedings
or that the entire delay in tinalising the proceedings

can be laid at the door of the applicgnt, By their own
submissiong, the regpondebts have taken more than five

morths even to appoint an Inquiry Officer and another

five months in considering and rejecting the applicyzntts
prayer for chgnge of the lnquiry Officer, Thig would
indicate that the respondents have not acted expediticusly

in finalising the inquiry, morecver, the counter reply was
filed on 8-1]1-1995 and even thereafter more than a year

has elapsed and it gpeags appears that the proceedings are yet
to be brought to a conclusion, We cannot allow thig state

of affairs to continue, particularly as the applicant is due
for retirement on 3).1-1997, The proceedings were initiated
in 1993 and there was sufficient time for the respondents

to complete the inquiry and take whatever action was warranted
based on inquiry, In this situatich, we direct the
respondents to bring the preceedings to completion py
31-12-1996 by passing final order either exonerating the
applicant or imposing penalty, if so warranted, based on

the findings of the lnquiry Cfficer,

“h The application ig disposed of accordingly, There
shall, however, be no orders as to cost,

5 A copy of this order be given to Sri AV Srivastgva,

learned counsel for the respondents by the office within

two days,
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Member (J) Member (A)
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B 13,1.97

“Hon'ble Pr. R.K. Saxena, JM
Hon'ble Mr, S. Dayal, Al

sh, p, Mathur counsel for the sgspondents in the

&
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original case and counsel for the applicent in M.A. No.
3/07 is present, None presemt for the epplicent in the
originai case. Sh, Mathur had sent a copy of the Misc.

" soplicstion 3/97 at thé address of the appli ant of O
pbut not to the counsel for the apculi-ant, He is directed
to serve the copy of the Hisc, applicetion 3/97 on Sh. N.n.
Khan whose address is given in vaka lat neme wit hin a week.

Let the ma.ter be listedK for disposal of MiSc. applicetion

XxX on 17.2,97. ' W
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9%4,1997 Hon, Dr, R. K, Saxena, JM
Hmi Mr. D nSls B&nga' AM
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None appears for the applicant in O.A.No,l1015/94
but Sri Prashant Mathur counsel for the responde ﬁf in the
0.A, and applicants in MA,No,1179/97 is present .1*16
respondents had earlier moved misc, application on 1,1,1995
with the prayer that the period for compliance wf the

A directions given in the judgment of O.A., dated 19,11,1996
be extended. Since the counsel for the applicant in 0.A,
was served with a copy of application by registered pos'l'b&

,lhb failed to appear , the direction was given that another copy

of the application be sent to the applicant of the O.,A. by
registered post., Accordingly copy was sent and the @ppa@
information of serving the copy is given through this Misc,
Application No,1179/97, It is also pointed out by Sri Pras-

hant Mathur that direction for compliance was given and the

period of 31,12,199 was fixed. Since the comﬁliance was

5, done on 2 stages, namely on 9,1,1997 and 17.1.1997, some

. delay was caused for which exemption is sought. We inquired

of Sri Mathur if any contempt proceedings are g_ff?nn on,
/QL& denied, In view of this‘the de lay in compliance of .I
the order is condoned, and the period of compliance shall
be deemed to have been extended till 17,1,1997, The

Misc, Application stands disposed of accordingly.
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(Pangey)



